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SHRI ANNASAHIB SHINDE : I am
prepared to request the Home Ministry
to enquire afresh into the matter. But the
facts mentioned by the hon. Member do not
represent true picture of the state of affairs.
My figures show that about 10 to 15 lakh
quintals of pulses move every year from
various States to Assam, that is, about 30 to
40 lakh maunds. If, as has been alleged by
the hon. Member, about 1 to 2 lakh maunds
bave moved in a period of three months, it
is just normal or below normal. I do not
see any point in what the hon. Member
says.

12-50 hrs.

NEW POLICY OF IMPORT AND DIs-
TRIBUTION OF WOOL

MR. SPEAKER : Yesterday, in reply to a
Call Attention of Shri Madhu Limaye, a
statement was laid by the Minister because it
was a long one and I said that we may take
it up today. Shri Madhu Limaye.

SHRI D. N. PATODIA (Jalore) : I have
also written a letter to you about it.

MR. SPEAKER : No please. On a
Call Attention, I have never permitted
any Member whose name is not in the list.
That is why Mr. Kanwar Lal Gupta object-
ed to this gentleman getting up.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : At the same time, I would
like to know whether we are now establish-
ing a convention that either in putting a
supplementary or a question on a Call
Attention, we will deliver a speech and no
question will be there.

MR. SPEAKER : Shri Madhu Limaye.

SHRI HEM BARUA (Mangaldai) : On
a point of personal clarification.

You have ruled that nobody should put
any question if his name does not appear in
the list. I did not want to put any ques-
tion. But this very thing was in my head,
about this smuggling of rice, and today I
made a reference to this during the Question
Hour that let the Minister make an inquiry
—no inquiry was conducted—because Assam
is suffering. Therefore, I just wanted a cla-
rification. I just tried to draw your atten-
tion to this. I did not want the Minister
to reply to me. I did not want my name
to appear in the press also.

SHRI D. N. PATODIA : Is it not possi-
ble to raise a point of order when the facts
are different ?

MR. SPEAKER : You can raise a point of
order; you have a right to raise a point of
order. But it will be replied to by the
Speaker, not by the Minister. If you want
to raise a point of order, I will not object at
all.

SHRI RANGA (Srikakulam) : In answer
to the Call Attention, the statement was
1aid on the Table of the House. You are
correct in saying that only those persons
whose names are there in the list are entitled
to put questions for further elucidation.
But since the time has passed, 24 hours
time has been given to the House, and it
has become possible for one of our Mem-
bers to discover an inaccuracy in regard to
the point of information that he has given.
Surely, you should allow him to raise just
that point also.

MR. SPEAKER : There are so many
methods, not only a Question, Short Notice
Question, Half-an-Hour discussion or some
other discussion. There are so many
methods given in the Rules book. The
Members have got so many privileges and
facilities to do that, If you want to do it,
I have no objection but it must be changed
before that. Whatever I allow to Shri
Patodia, I must be able to allow to every
Member of the House. I shall not say ‘No’
to others. Otherwise, it will be said that
there is discrimination, That is the diffi-
culty.
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MR. SPEAKER : We are not discussing
that.

St TETTRIT WY : g9 §T I
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mé.

MR. SPEAKER: Naturally, they have to
reject 8 number of them.
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“The decision of the Textile Commis-
sioner of making bulk allocation of Rs.
4,50,000 worth of hair belting tops to
Respondent No. 6 (i.e., the Kabir Woollen
Mills) on the basis that Respondent No.
6 had the capacity to produce and had in
fact produced hair belting yarn which
was of the desired quality and specification
acceptable to the Association and the
Members of the Association, will have to
be regarded as arbitrary, unreasonable

and perverse and if that is so, that order
is liable to be quashed and set aside.”
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SHRI UMANATH (Pudukkottai) :
Previously you used to ring the bell during

speeches. Now you are ringing the bell
even when a question is being put.

MR. SPEAKER : What can I do ?

ﬁﬂ!fﬂ'ﬂi:’iﬁ THo &Yo T FI AT
foid § I9F A To FT ATHAT § |
IY MIFT TAAT & F rIT H 2qF W
AT ATEATE |

MR. SPEAKER : Give it to the Spesker.
Let us see afterwards. ’
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ot Wy foed : see wEE, X
QT FT F1E G1T AT AT ANT FAL
g Fifed
‘MR. SPEAKER : He cannot say anything
now.

ot vy fawd : & a1al FT TN A
IR A I T FTAS F T G
st | # 78 A & fol qane wg
g1 o atafe § o AR § A
FAE W A AT Y | Afe A Faw Afa
qEEeH G §, IAH AAE AT AR
Tm Tifed ! AT AW e
g1 A forr aafeal & a § #7018
ITF IR | ar FRA @, A Aifa
wre St WX WA €, AHT G At
far s
MR. SPEAKER : If he wants, he can
say.

ot wy fowd ;9 W AfEFE )
qg I 78T 1 A AL |
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AfeF I F §, T F W g
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¥ sfgsItg )1 Trow § o9 Wi afas
§ aR g o afawc § 1 =% femm
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ST qF AT F7 qAT &, AT FgAT A
2 fr wew foe@ s i < e
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ot 7y fomd : 3 e #7 IR A
qAT | W TE® ¥ 7 Fo7 quer agy
g
MR. SPEAKER : No, no. This cannot
be continued. I am on my legs.

g aua@iad &
&I AfET WR A R "R
TR A F W "I Gy
MR. SPEAKER : I am on my legs. He
will please resume his seat. If hon. Mem-
bers are not satisfied with the answer, they
can take to some other methods or devices
to have the matter further clarified. What
am I to do? As the hon. Minister has
said, he has also some rights here. He says
‘I am not able to give more information’.

ot 7y feed : g dfechawa W
T T T G T TFE AT
AZINALTIAN FT AT AL 7 ?

MR. SPEAKER : He has said that.

st vy fed : WG T AR 2
Afs I AT @ d 1 Frqer &
fw...

=t T fog (ga) : wrE sana
gl A | e w fw ?

it g fod : e 9@ o § e
i &g

MR. SPEAKER : I am not allowing it.

DECEMBER 1, 1967

Written Answers 4262

13 Hrs.
PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER SECTION 4 OF THE

TRACTORS (PRICE CONTROL) ORDER, 1967,
ETC.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-

FAIRS (SHRI F. A. AHMED) : I beg
to lay on the Table—

(1) A copy each of the following Noti-
fications issued under section 4 of

the Tractors (Price Control) Order,
1967 :

(@) S. O. 2943 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
1119 dated the 30th March,
1967.

(ii) S.0. 2944 published in Gazette
of India dated the 26th August,
1967, making certain amend-
ment to Notification No. S.0.
2372 dated the 11th July, 1967.
[Placed in Library, See No.
LT- 1832/67]

(2) (@) A copy of the Annual Report
of the Mining and Allied
Machinery Corporation Limit-
ed, Durgapur, for the year 1965-
66,. along with the Audited
Accounts and the comments
of the Comptroller and Auditor
General thereon, under sub-
section (1) of section 619A of
the Companies Act, 1956.

(ii) Review by the Government on
the working of the above Cor-
poration. [Placed in Library.
See No. LT-1833/67)

ExporT (QuUALITY CoONTROL
AND INSPECTION) AMENDMENT
RuULES, ETC.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : I beg to lay
on the Table—

(1) A copy of the Export (Quality
Control and Inspection) Amend-
ment Rules, 1967, published in Noti-
fication No. S.0. 3965 in Gazette
of India dated the 6th November,
1967, under sub-section (3) of section



